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The Bombay High Court was inaugurated on 14 August 1862 and completed its
sesquicentennial on 14 August 2012. The High Court has Original and Appellate Jurisdiction.
The functioning of the High Court commenced with seven judges. There were twelve British
Chief Justices; the last British Chief Justice Sir Leonard Stone unfurled the Indian tricolour on
14 August 1947 in the Central Hall of the High Court. Mr. Justice Mahommedali Currim Chagla
was the first Indian Chief Justice from 15 August 1947 until 1958. The principal seat of Bombay
High Court is in Mumbai, There benches in Nagpur and Aurangabad and the High Court has

another seat in the State of Goa.

On the occasion of the completion of one hundred and fifty years of the Bombay High Court,
the Maharashtra Judicial Academy has published this sesquicentennial commemorative coffee
table book which was released by the Prime Minister of India Dr. Manmohan Singh on 18
August 2012 in the concluding function of the sesquicentennial. The book has contributions
from eminent legal personalities of India and from the legal scholars of the US. The book is well
illustrated with the photographs showing the history of the Bombay High Court and contains the

photographs of famous advocates and judges.
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